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17-31hrs.

(English)

AGRICULTURALWORKERS (MINI-
MUMWAGES ANDWELFARE )BILL

MR. CHAIRMAN : Now, we will take up
further consideration of the following motion
moved by ShriChandubhai Deshmukh onthe
12thMarch, 1993 namely:

“That the Bill to provide forthe payment of
Minimumwages andfor welfare of agricul-
turalworkers, betakenintoconsideration.”

Lasttime Shri K. M. Mathew was on his
feet. Now, he isnothere. ShriK.D. Sultanpuri.

[ Translation)

SHRI KRISHAN DUTT SULTANPUTI
{Shimla): Mr. Chairman, Sir, | riseto supportthe
Agricultural Workers (Minimum Wages and
Wealfare) Bill, brought forward by Shri
Chandubhai Deshmukh.

Mr. Chairman, Sir, sofar as the question of
agricuttural Workers of the countryis concemed,
you will find that such workers engaged in
different States are not getting any benefitbe-
cause neither they get theirwages intime nor
anybody shqws sympathytowardsthem. There
are landlordsin differentparts of the countrywho
force themtoleadalife of slavery. Therearebig
landlords in U.P., Bihar, Punjab and even in
Haryana, who virtually treatagricutturaliabourers
asslaves. We should giveitathoughtthatwhy
these agricultural laborer have notbeen given
the ownership of theland whichthey have been
tilling for several decades? We should amend
this law, by takingthese Statesin toconfidence.

I am happy that in many States of the
country like Himachal Pradesh land reform
laws have been enacted. Agncultural labourers
havebeen giventhe ownership of theland butso

farasthose States, are concemed where agri-
cultural labourers have notbeengiventhe land,
itis very necessarytoconsiderthis aspect. In
many such States, the big landlords have man-
agedto getthe land registeredin the names of
theirchildren. This way, they have managedto
ownavastareaof landwhichisasheerinjustice
with the agricultural labourers Today, the Agri-
cultural labourers contribute alotinthe agricul-
ture, hence they need our attention. | would
speak the hon. Minister of Agriculture, who
himself is afarmer, that he should certainly take
some stepstoimprove the condition of asthey
have beensuffering for centuries together. Most
of suchagricultural laboures are parttime work-
ers infactories and public undertakings. Other
workers become permanent, butthey are not
made permanent. | feelthatin ordertogive them
maximum benefit, their wages in agricultural
works shouldbefixed. They evendifferentiate
between male and female workers. Women-
workers getless wagesthanthatofmen. There-
fore, the government should give owners' right
tothe workersengagedinagriculture. Duringthe
tenure of Prime Minister Shrimati Indira Gandhi
farmers were givenlandon leasebasis andthey
weremade owneroftheland. Butinmany States
possession oflandwas not giventothe farmers.
as the successive Governments did notimple-
mentordersinthis regard. As aresultof thatthe
workers and theirfamilies are still compelledto
live in a hand to mouth condition, | want the
Govermnmenttotake effective stepsinthis regard
sothatthey canbecome owneroftheirlandand
give them facilities to bring them in the main
stream in order to make them work for the
betterment of the country. As faras | know, a
number of steps have been taken by the Gov-
emmentof indiaforthe welfare of the workers but
sofarasthe State Govermments are concemed
they have not taken adequate steps in this
regard. In my constituency people especially
form Nepal and Biharcometo work in the potato
fields. They come there becausetheydonotget’
employmentat their native places. Unlesswedo
notprovide more facilities to the workers the
nation cannot progress. | would like to state
that—
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“Resham Ke Gaeechon Far In BJP Ke
Logon Ke Bete Sote Hain, Jinki Badaul at
Sab Kuch Hai, Woh Raat KO Baithe Rote
Hain, Ye Khajne Bharte Hain Kanoon
Hifazat Karta HaiJo khetMazoorHaiWoh
Ro—RoTaqdeerKe SyahiHai.

DR.MAHHADEEPAK SINGHSHAKYA
(Etah): Mr.Chairman, Sir, | rise to supportthe
Agricultural Workers'Billbrought forward by
Shri Deshmukh, because this bill seeks to
provide the rights andfacilities tothe agricul-
turalworkers. Mr. Chairman, Sir, | wouldlike to
have your attention that broadly we candivide
the population of our country in four categories.
Firstcategory is of Traders and Industrialists,
the second one consists of workers, thethird is
of government employees and the fourth cat-
egory is of frames. Sofar as the Governmentis
concemed, ithas provided many facilities tothe
farmers, the taxes on the traders have been
reduced, for Government employees facilities
like accommodation, Deamess Allowance have
beengiven andforlabourers aseparate Ministry
has been set up but as far as the question of
agricultural Labourers is concemed the Gov-
ermmenthas done nothing. | would like totell you
one thingthat seeds, fertilsers and water are
requiredforagoodyieldbutthese are alluseless
ifthere are nolabourerstoworkinthefields. We
cannotgetagoodyieldwithout their participation
and as you know forfoodthe otherthree catego-
ries solely depend onthem. As you know that
80 per cent of our population is engaged in
agriculture and agriculture depends onthese
labourers. Iftheselabourers do notprosper, the
country cannot make a progress. Therefore, an
agriculture labourers depends the programs
and develop present of the country. If you want
progress of the country then you should know it
thatthe process of development startsfromthe
grass root level. So in order to construct the
building of development, you will have to
strengthenits base. | wouldlike totellyouthe
utility of the Bill. We have three seasons inout
country, namely summer winterand rainy sea-
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son. Withoutbothering forthe scorching heat
waves, the shiveringcoldandsoakedintherain
water agriculture labourer vorked hardin the
field. Butthe Governmentneverbothers about
him. This worker, belongingto the lowerclass
isthe backbone of our nation. We should think
about his contributioninthe development of the
nation, but you never considered its. He has
always beenneglected. Thisisthe reasontfor
which we have not made progress upto the
desired extentduring this periodof 45-46 years.

Therefore, | want to submit that the Bill
broughtby our hon. Colleague ShriDeshmukh
isreally praiseworthy. He hasincludedalithose
provisions in this Bill which should have been
done by the Government but have not been
initiatedtill date. Now, he has presentedthis Bill
and has drawnthe attention towards workers’
problem, whichshouldbe accentedby the Gov-
ernment. Agricultural Labourersinclude both
women and menworkers. Today, froman ordi-
narypeontoan|.A.S. Officereverydayhasbeen
given his respective grade. Apeongets Rs.1500
permonthas his salaryandthis amount sticces-
sively increases in the case of higher ocers.
Butthe Govemment never botheredtofix wages
incase of workers whotirelessly work during all
seasonsviz. Summer, winterand rainy season.

Whatthe Govmments done forthem? The
wages giventoagriculturallabouers differfrom.
oneplacetoanotherrangingfrom Rs.5toRs. 15
or Rs. 20 at the most but with such a meager
amount he cannoteven purchase poisontoend
hisownlife. The Govemmenthas done nothing
forthem with a view to keep up the dignity of a
humanlife. The Government should adopt the
same yardstick foxing their wages as is being
doneincase ofthe other workers if any worker
wants to end his life by consuming poison he
cannoteven purchaseitby Rs. 20.

Whois responsible for that? Our Govern-
ment is responsible forthat. The Government
never thinks aboutthem. Afteralong intervalan
hon. Member has brought such a Bill in the
House, so we welcome it. If the Government
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goesthrough the provisions of this Bill, it willfind
thatthere are severalimportantand useful pro-
visions in the Bill. The Government should
acceptitimmediately.

The Governmenthas formulated ascheme
under which the other workers and educated
unemployedhave gettheirnames registeredbut
hasthe Government everthought of registering
the names of agricultural labourers? in many
organisations, you have started welfare fund
schemes from deceasedworker. The Govem-
ment gives several other facilities to those
workers, buthas the Govemment everthought
that such facilities are also necessary for the
agricultural labourerss?

The Govemmenthas constitutedthe Com-
mission for Women, SC/ST Commission,
Backward classes Commission and many
such other Commission butthe Government
hasnever realised the needfor constitutingsuch
a Commission foragricultural labourers. Hada
commission been constituted forthem, it would
have protectedtheirinterests to some extent.
After studying their problems, the commission
and some facilities would have been givento
them also butthe Govemment has notpaidany
attentiontowardsthem.

Whenthe Govemmentfailedto pay atten-
tion toward it, this Bill in the form of a private
member Billhasbeen broughtinthe House. Just
nowone of out Congress colleagues was speak-
ing on the Billbut I would like to say thatitis not
aquestionbfany party butitis awuestionof entire
nation. Our national developmentis possible
onlywhen wekeep aside the party politics in Lok
Sabhaand acceptthe truth. The problems ofthe
labourers are complicated as shownin this Bill,
So Ithink we should unanimously pass this Bill
sothatwelfare of the labourers couldbe safe-

guarded.

The Agricultural labouers are unable to
mangethreetimes mealaday. They donothave
poor clothes to wear. no medical facility is
available totheirfamilies. When suchameni-
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ties are necessary for all othercitizens why the
same cannot be provided to the agriucltrural
labourers? After the death of any labourer, his
famity members donotgetany Insurance amount
and no one is prepared to give work to his
dependenton compassionate ground.

Whatthe Government has done forthemill
now? Hasthe Govemmentevertheirproblems?
When the Government has not studied their
problems, they should accept]tthis Billbecause
allnecessary provisions are therein the Bill. |
do notwantto gointothe details of those provi-
sionsbut | have explainedthemin brief. Now it
is the Government which has to make such
amrangementforthem. Whensucharrangement
has notsofarbeen madeforthem. Whensuch
arrangementhasnotsofarbeenmade forthem,
the Government should support this Bill bad
formulate the policy for the development of our
country and also for protecting the interests of
ouragricufturallabuers whoare backbone of our
development. Inthis regard i would like to say
onethingvery categorically thatthe develop-
ment of this country is not possible so longas we:
do not protect the rights and interests of our
agriculturallabourers.

Mr. Chairman, Sir, | support the Bill and
request other members of all other political
parties to pass it unanirnously because it is,
infect, meantforthe welfare of the agricultural
labourers.

(English]

SHRI SIVAGI PATNAIK (Bhuba
neswar): | riseto supportthe Bill. Itisanirony
thatthereis nocentrallegislation forthis biggest
section of the workers. this sectionengagesthe
largest number of workers but still there is no
legislation forit, although there are legislations
forvarious othersections of workers.

Itis notfornothing thatthis was so. | would
say thatduningtheseyears therewas nopolitical
willforit. Otherwise, the conditions inwhich they
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live are miserable. They live in sub-human
condition. Starvationis a part of their lllife. The
dayy an agriculture labourerdoes not getany
work, the condition of his family cannot be
imagined. Inspite of it, nothing hasbeendone,
yet. Infact, they get work for only three to four
monthsin an year, because most of ourlandis
rain-fed. Itis non-irigatedand forthe restofthe
months of the yearthey do notknowhowtolive.

In Orissa they go as m grant labour to
various other states, on lyto retum with nothing
orto return with memories of torture. Againthey
go nextyearas migrant labourandagainst only
to sufter.

Legislation on minimum wageis therein

various states butactually they do not getit. For -

instances, aminimumwage of RSV. 25is fixed
inOrissa. But nobody getsit. No agricultural
laboureris getting thatwage.

Thatis becausetheydononhave the power
toassertforit. Itis notbecausethattheydonot
have any land. They take loans during the
operational season. Thatistheircondition. So,
they almostwork like bonded labour.

The answertothis problem, as something
hasbeen suggested, liesin land reforms. Dis-
tribution of land of these landfalls labourersis
important. Thatwould provide somebargaining
powerorauthority, sothatthey can asserttheir
rights; because whenhe has nothingtofaliback,
he cannotassert. Whereveranysuchthinghas
beendoneasinWestBengal, Whenlandreform
sarimplemented the operations workers get
some right, orsome landtofallback. Alongwith
otherthings, or some landtofallback. Alongwith
otherthings, likethe Panchayat work he gets
some landtofallback. butwithout thathe has
nopowerto assert. Unless some landis given,
he cannot assert. So, whatis requiredis the
political will; along with this, land records also
should be properly maintained. That will also
help himto getsomerights.

Alongwiththat, land reformandotherthings
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are required. There should also be some
schemes for health care; free supply of medi-
cines; asort of extension of ES| benefits; hous-
ingandpension. Literacy driveis also required.

There were many speeches inthis House
on this subject. While this Bill is being dis-
cussed, every Member has supportedit and
mentioned shrithat the prevailing condition of
the agricultural labour and said that something
concrete hastobedoneinthis regard. Ofcourse,
some suggestions have been made here.

| hope that the Government will bring a
comprehesive legislation and it will cover all
these along with the provison for health care;
gratuity andcompensation. Atthetime of work,
sometimes they lost their lives john. Their
working conditionis such that they even lose
theirlives andtheyfallill. Forthesethings,some
compensation should be grantedto them.

Forthe days when they are unemployed,
some scheme to give some relief should be
there. Forthat, asortofgrantcan begivensothat
they can goto the nearest authorities and get
either some relief or some work. This mustbe

guaranteed.

Ihopethatacomprehensive legislation an
onthese basis will be brought by the Govern-
ment.

| congratulate the move of this Billbecause
ithas given us anopportunitytodiscuss. Every
Member who spoke on this Bill has supported
this Bill.

There mustbe acomprehensive legisla-
tion. Atotallegislation mustbe there. |hopethat
the Governmentwillbring insuch alegislation.

Withthese words, | conclude.

SHRI GOPI NATH GAJAPATHI
(Berhampur): Mr. Chairman, Sir, the Billbrought
by my esteemed colleague, Shri Chandubhai
Deshmukhisalegislation nationalimportance
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The" Bill inter alia suggests that a you
minimum of Rs. 700 permonth or Rs. 30perday
should be paidto naagricultural worker. even
thoughthis amountis lessinthe presenttimes,
itis saidthatthese workers are alsonotgetting
thisamount even Everyyear, alarge numberof
agricultural workers move fromonreplace to

another' insearchofbasiclivelihood. Inthestate.

of Orissa, towhich I belong, thereis large scale

migration of labour. Since they are in the-

unorganisedsector, the landiords in particular
practically exploitthem. If one ofthemdies, his
family hs no other option but to come to the
streets. Therefore, the insurance coversug-
gestedionthe Bill videSection 19is awelcome
measure. Further, like other medical benefits
available to these hapless workers as well.
However, as the sibkect, matterhappenstobe
the main concern of the state Governments, |
would suggest that the Central Government
should take into confidence of all the State
Governments and have a dialogue on tosubject
atthe nationallevel.

The Central Government should prevail
uponthedifferentstatres tobringoutasuitable
legislate nothe subject.

The spirit of the Bill should be welcomed
and|wouldreq uesﬂhé central Governmentto
ensure that agricultural workers, who canbe
saidtobethebackbone of oureconomy, are not
subjectedto exploitation by the landlords, etc.

Withthese views, | support the spirit of the
Billand requestthe central Governmentto give
serious through to the problems of the agricul-
tural workers forimproving theirlotinthe future,
side by side helping to generate more employ-
mentandindirectly improvetheeconomy ofthe
country.

[Translation]

SHRI MANJAY LAL (Samastipur): Mr.
Chairman, Sir, firstof all iwouldlike tothank shri
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Deshmukhjiwhohas broughtsuch a goodBillin
the House. Oursis anagricultural country and
agricultural labourers are backbone of our
economy. Theworkers workinginfactoriesare
organisedbecausethey live together. Sothey
canforcethe authoritiesto fulfill theirdemands
but our agricultural labopruers arein a5 lakhs
and70thoughsandvillages of ourcountry. They
areunable tofulfill their demands. The number
of agricultural lablorersisincreasing Duetothe
divisionoflandsmall farmers are also becom-
ingagriculturallabourers. But no attentionis
being paid towards theirproblems.

Wehavebeen raising slogans since inde-
pendence that bread, cloth and housewouldbe
provided to every one butwe could not provide
three evenafter45years of ourindependence.

Inthe Bill, which has been introduced by
Shri Deshmukh, has provisions forthe pension,
registration and education of the children of
agriculturallabourers. ifthis Billis passed, their
alldemands would be fulfilled. Nottotalk ofthe
balanceddiet, they are notevenable togettwo
times meala day they would and India is their
mother. Therefore, | supportthis Billand | would
liketorequestotherhon. Memberstorise above
the party politics, and support it and pass it
unanimously on the humanitations ground.

SHRIVIRENDRA SINGH (Mirzapur): Mr.
Chairman, Sir, Indiais an agricultural country
andthe problems of ourfarmers andagrikuclrual
labourers are definitely very serious. Justbe-
fore me one of our friends from Bihar was
speaking....(Interruptions)

[English)

SHRI SYED MASUDAL HOSSAIN
(Murshidabad): The time may be extended.

MR.CHAIRMAN: Thetimeis notextended.

(h m;em.ptlbns]
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SHRIVIRENDRA SINGH: Mr. Chairman,
Sir, thereis diffemece betweenthe probles of
farmers and the problems of agricultural
labourers and we have been expressingcon-
cemontheirproblems inthe House. We have
been discussing about the m attar of giving
industry statustoagirculture andby doingsowe
willbe able to solve the problems of the farmers
and when they will get remunerative prices of
their produce, the problems of agnicultural work-
ers will alsobesolved. If youwillthink about the
problems of agricuttural workers only andkeep
aside the other problems of agriculture
sector....
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MR. CHAIRMAN: Mr. Virendra Singh, you
cancontinue nextti me.

Now, the House stands adjoumedt meet
againonMonday, the 10thMay, 1993, at11.00
am. ’

18.01 hrs.

The Lok Sabha then Adjournedtill
Eleven ofthe Clock

onMonday, May 10, 1993/Vaisakha 20
1915(Saka).
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